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O   R   D   E   R 

 

17.07.2019─ Learned counsel for the Appellant submits that the 

‘Committee of Creditors’ has now been constituted in violation of the 

provisions of the Insolvency and Bankruptcy Code, 2016. However, the 

Appellant is given time to negotiate with all the ‘Financial Creditors’, 

‘Operational Creditors’ to settle the matter and to place the same before 

the ‘Committee of Creditors’ for appropriate order under Section 12A of 

the ‘I&B Code’. 

 On the request of the counsel for the Appellant, we adjourn these 

appeals. 

 Post these appeals ‘for orders’ on 13th August, 2019. 

 

                                                                  (Justice S.J. Mukhopadhaya) 
              Chairperson 

 
 

 
 

        (Kanthi Narahari)                                    

       Member(Technical) 
Ar/g 
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